
T.S(M) No. 81 of 2021

Present: N.Goswami. Addl. District Judge(FTC)Sonitpur,Tezpur

26-07-2022

Both the petitioners, namely, Chinmoy Das and Smti Puja

das are present.

Today both the petitioners have jointly field an affidavit

evidence.

Heard the learned Counsel for the parties and perused the

materials on record.

This case was registered on the basis of the petition filed u/s

13(B) of the Hindu Marriage act, 1955 with a prayer for decree of

divorce on mutual consent.

The petitioners have averred that their marriage was

solemnized on 23-LL-2013 at Tezpur in accordance with the Hindu

customary rights and ceremonies. Thereafter both the petitioners lived

together as husband wife and out of their wedlock a female child,

namely, Isha Das was born on September, 20t4. After the birth of the

baby, some misunderstanding occurred between both the petitioners.

Both the petitioners and their family members also tried to mutually

settle their dispute, but, to no avail. In the year 2016, the 2nd petitioner

Puja Das teft her matrimonial home and went to her maternal'home.

Since then both the petitioners have been living separately and their

minor daughter has been living with her paternal grandparents. The

petitioners have averred that all attempts made for reconciliation have

failed and now they have decided to dissolve their marriage on mutual

consent. The petitioners have no claim of any money/alimony from

each other. They have prayed for an order for dissolution of their

marriage by a decree of divorce.
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The petitioners have reiterated the facts mentioned in their

petition in their affidavit evidence. It has also been mentioned by the

petitioners verbally that the custody of the child shall remain with the

first petitioner Chinmoy Das.

It appears that there is no chance of reconciliation between

the pafties and the petition for mutual divorce has been filed

voluntarily.

Considering all aspects, the petition is allowed. The marriage

between the petitioners Chinmoy Das and Smti Puja Das is hereby

dissolved. The custody of the minor daughter shall remain with

Chinmoy Das and 2nd petitioner Puja Das shall have the right to call on

her daughter periodically.

Let a decree of divorce be drawn up accordingly.

With this order, this case is disposed of.

Addl. District Judge (FrC)

Sonitpur, Tezpur.
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